| 1TEM NO. 45 COURT NO. 9 SECTION | VB

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).19362/2003

(From the judgenent and order dated 28/07/2003 in OCW No. 11621/2003 of The H GH COURT OF

PUNJAB & HARYANA AT CHANDI GARH)

.G OF PCLICE, CHANDI GARH & ORS. Petitioner(s)

VERSUS

KRI SHAN KUVAR Respondent ( s)

(Wth prayer for interimrelief and office report )

W TH SLP(C) NO. 20260 of 2003

I.G OF PCLICE, CHANDI GARH & ORS. Petitioner(s)

VERSUS

REKHA DEVI Respondent ( s)

(Wth prayer for interimrelief and office report)

SLP(C) NO 20264 of 2003

.G OF PCLICE, CHANDI GARH & ORS. Petitioner(s)

VERSUS

KARAN SI NGH AND ORS. Respondent ( s)

(Wth prayer for interimrelief and office report)

SLP(C) NO 20269 of 2003

.G OF POLICE, CHANDI GARH & ORS. Petitioner(s)

VERSUS



SURI NDER PAL AND ANR.

(Wth prayer for interimrelief and office report)

SLP(C) NO. 20032 of 2003

.G OF PCLICE, CHANDI GARH & ORS

VERSUS

NARENDERR

(Wth prayer for interimrelief and office report)

SLP(C) NO. 20158 of 2003

.G OF PCLICE, CHANDI GARH & ORS

VERSUS
ASHI SH KUMAR

(Wth appl n. for passi ng t he or der in terns
in CA 4684/2001 and with

prayer for interimrelief and office report)

SLP(C) NO 20235 of 2003

.G OF PCLICE, CHANDI GARH & ORS

VERSUS

RAJENDER KUMAR SI NGH AND CRS

(Wth prayer for interimrelief and office report)

Respondent ( s)

Petitioner(s)

Respondent ( s)

Petitioner(s)

Respondent ( s)

of order

Petitioner(s)

Respondent ( s)

Date: 30/01/2006 This Petition was called on for hearing today.

CORAM :

HON BLE MR JUSTI CE S.B. SI NHA

HON BLE MR, JUSTI CE P. K. BALASUBRAMANYAN

dat ed

27.11. 2003



For Petitioner(s) Ms. Kami ni Jai swal , Adv.

M's. Shonil a Bakshi

Ms. Sunita Divedi and Ms. Rani
For Respondent (s) M. A P. Mhanty and M. Dinesh Verma, Advs

M. MP. Shorawal a, Adv.

M. Jagjit Singh Chhabra, Adv..

UPON hearing counsel the Court made the follow ng

ORDER
Put up for final disposal after four weeks.
In t he meant i e, notice be served

respondent s in t he

connected matters.

Dasti, in addition, is permtted.
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